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C.C.E.INDORE Appellant
Vs
M/S D.P.WIRES PVT. LTD. Respondent
I am directed to transmit herewith a certified copy of Final order No. 691/ 2011-SM[BR] dated 14.9.2011
passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944 @J
I
Assistant Registrar
(SM Appeal Branch)
Copy to :
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M/S D.P.WIRES PVT. LTD.
INDUSTRIAL ESTATE, RATLAM. (M.P.)

2. Adv./ Consult
MR.BIPIN GARG
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IN THE CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
BENCH-SM

Excise Appeal No.E/2316/09-SM

[Arising out of Order-in-Appeal No.IND-I/58/2009 dated
18.03.09 passed by the Commissioner, Indore].

CCE, Indore ...Appellant
Vs.
M/s. D.P. Wires (P) Ltd. ... Respondent

Present for the Appellant :Mrs. R. Jagdav, SDR
Present for the Respondent:Shri.Bipin Garg, Advocate

Coram: HON’BLE MR. D.N. PANDA, JUDICIAL MEMBER

Date of Hearing/Decision:14.09.2011
N 0 Q@v
FV\%/ ORDER NO. b 91 /f 20l MDA\T/ED:

PER: D.N.PANDA
Appeal of Revenue suffers from difficulty of proper

authorisation under law. The defect appears at page 9 of
appeal folder. One of the Commissioners Shri G.R. Meena,

signed the authorisation on 08.06.2009. The
other Commissioner Shri A.K. Agnihotri signed authorisation on
09.06.09. This clearly shows that there was no committee on

either of the two days = ~ the signatories. Such a cause




2 E/2316/09-SM

- makegthe Revenue nonsuiter. Accordingly, its appeal is

dismissed not being maintainable.

2. The another peculiar feature noticed in this case is after
the authorisation was issued on 8.6.09 Shri A.K. Agnihotri
signed the same on 9.6.09. Such an irregularity by public

v

authorities.. . ﬁ:nl to public revenue.

- WC .
3. Ld. CDR is requested to bring. .. aspect to notice of the
board by his comments, if any, so that public revenue shall not

suffer making revenue nonsuiter.

[Dictated & Pronounced in the open Court].

(D.N.PANDA)
JUDICIAL MEMBER
Anita




